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(c) whether it is a fact that the min-
murh qualification for eligibility for the
-above post-as advertised in the various
papers was a Graduate of any recognised
Indian University only ;
(d) if so, whether it is also a fact that
- after the applications were received, the
.minimum educational qualifications for
- eligibility were changed to 1st Class Gra-
+duate or 2nd Class M.A.;
(e) if the reply to part (d) above be in
- affirmative, the number of applicants that
have been declared as ineligible as a resuit
tthereof;
(f) whether the fees received from such
ineligible condidates will be refunded in
full ; and

(g) if not, the reasons therefor 2

The Minister of
‘Sachindra Chaudhuri) : (a) Yes.

(b) Total number of applications (in-
cluding duplicate applications) Over 32,000
Fees received

6.5 lakhg (round)

(c) The minumum educational quali-
fications advertised for the above iecruit-
ment was a “Degree of a recognied Univ-
versity, or Accountancy qualification re-
-cognised by the Council of the Institute of
‘Chartered Accountants for Membership,
or equivalent.”

(d) No change was made in the munim-
‘mum educational qualifications for deter-
:mining the eligibility of candidates.

£e) to (g) . Do not arise.

Quarters in Gole Market Area
New Delhi

2732, Shri Jedhe : Will the Minister
-of Works , Housing and Urban Develop-~
ment be pleased to refer to the reply given
10 Unstarred Queston No. 2742 on the 24th
March, 1966 and state :

(a) the number of cases in which such
unauthorised encroachment by the allottees
of Governmet Quarters in Gole Market

area was noticed ;
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(b) the number of cases in which the
notices to the occupants Were served;

(c) the number of cases in which the
encroachments have been removed as a
result of such notices ;

(d) when the remaining encroach
are likely to be removed ; and

(e) the action Government propose
to take or has taken to stop such encroach-
ments in future ?

The Minister of Works, Housing
and Urban Development (Shri Mebr
Chand Khanna) : (a) Seven.

(b) Seven.

(c) NiL
(d) The cases are being pursued.

(e) Action under the Allotment Rules,
including cancellation of allotment cam
be taken against the allottees Who do met
remove such encroachments.
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